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(2009) 04 SC CK 0298
Supreme Court of India

Case No: Civil Appeal No. 2184 of 2009 (Arising out of S.L.P. (C) No. 13606 of 2006)

Govindappa APPELLANT
Vs

R. Mariyappa (Dead) by L.Rs. and

Others

RESPONDENT

Date of Decision: April 6, 2009
Hon'ble Judges: G. S. Singhvi, J; B. Sudershan Reddy, J; B. N. Agrawal, ]
Bench: Full Bench

Final Decision: Dismissed

Judgement

@JUDGMENTTAG-ORDER
1. Leave granted.
2. Heard learned Counsel for the parties and perused the record.

3. The suit for specific performance of agreement of sale dated 29.04.1993 filed by
the appellant against respondent Nos. 1 to 4 was dismissed by the Trial Court vide
judgment dated 01.07.2005. The appellant challenged the same in Regular First
Appeal No. 1133 of 2005. By the impugned order, the High Court admitted the
appeal qua the share of respondent No. 1, but dismissed qua respondent Nos. 2 to
4. In our view, the High Court was not justified in piecemeal disposal of the appeal.
Instead of doing so, the High Court should have disposed of the appeal by
simultaneously deciding all the issues raised by the parties. Accordingly, the appeal
is allowed, impugned order is set aside and the matter is remitted to the High Court
for disposal of the appeal in accordance with law after giving opportunity of hearing
to the parties.
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